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 23.i  hrs.

 ‘CONVICTION  OF  MEMBER

 MR.  DEPUTY-SPEAKER:  I  have  to
 inform  the  House  that  I  have  received
 the  following  telegram,  dated  the  l4th
 November,  1973,  from  the  Sub-Divi-
 sional  Magistrate,  Diamond  Har-
 dour:

 “Shri  Madhuryya  Haldar,  Mem-
 ‘ber,  Lok  Sabha,  courted  arrest  on
 the  2th  November,  1973,  along  with
 others,  in  the  Court  of  the  Sub-Di-
 visional  Magistrate,  Diamond  Har-
 bour,  24  Parganas,  West  Bengal,  in
 ease  No.  0510/73,  in  contempt  of

 Court  proceedings  during  mass  de-
 monstration.  He  was_  convicted
 and  confined  till  the  rising  of  the
 Court  for  the  day.”

 COMMITTEE  ON  PETITIONS
 FourTEENTH  Report

 SHRI  A.  P.  SHARMA  (Buxar):
 Sir,  I  beg  to  present  the  Fourteenth
 Report  of  the  Committee  on  Petitions.

 —

 COMMITTEE  OF  PRIVILEGES

 Sixty  Report

 DR.  HENRY  AUSTIN  =  (Ernaku-
 jam):  Sir,  I  beg  to  present  the  Sixtb
 Report  of  the  Committee  of  Pri-
 vileges.

 COMPANIES  (AMENDMENT)  BILL
 re)  Reporr  or  Jomvr  ComMiTrEr

 SHRI  NAWAL  KISHORE  SHARMA
 (Dausa):  Sir,  I  beg  to  present  the
 Report  of  the  Joint  Committee  on  the
 Hill  further  to  amend  the  Companies
 Act,  1956,  the  Securities  Contracts
 (Regulation)  Act,  956  and  the  Mono.

 ®olies  and  Restrictive  Trade  Practices
 Act,  1969.
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 (ii)  EvimeNce  BEFORE  Joint  COMMITTEE

 SHRI  NAWAL  KISHORE  SHARMA:
 Sir,  I  beg  to  lay  on  the  Table  the  re-
 cord  of  evidence  tendered  before  the
 Joint  Committee  on  the  Bill  further
 to  amend  the  Companies  Act,  1956,
 the  Securities  Contracts  (Regulation)
 Act,  956  and  the  Monopolies  and
 Restrictive  Trade  Practices  Act,  1969.

 3.3  hrs.

 NATIONAL  LIBRARY  BILL

 EXTENSION  OF  TIME  FOR  PRESENTATION
 or  Report  oF  JOINT  COMMITTEE

 SHRI  AMARNATH  VIDYALAN-
 KAR  (Chandigarh):  Sir,  I  beg  to
 move:

 “That  this  House  do  extend  upto
 the  last  day  of  the  Monsoon  Ses-
 sion,  ‘1974,  the  time  for  the  presen-
 tation  of  the  Report  of  the  Joint
 Committee  on  the  Bill  to  provide
 for  the  administration  of  the  Na-
 tional  Library  and  certain  other
 connected  matters.”

 SHRI  SEZHIYAN  (Kumbakonam):
 In  this  case,  I  want  to  know  as  to
 why  they  want  to  take  such  a  long
 time—that  is,  till  the  end  of  the  mon-
 soon  session  of  1974.  There  is  an  im-
 pression  in  the  House  and  in  the
 country  that  the  Committee  is  taking
 too  long  a  time  to  finish  their  delibe-
 rations,  in  the  allotted  time.  When
 they  ask  for  time  initially,  they
 should  be  well  aware  of  the  responsi-
 bility  undertaken  by  them  to  finish
 their  job.  But  now  it  is  about  2  years
 and  I  do  not  know  whether  they  will
 take  another  2  years.  Instead  of  the
 last  day  of  the  monsoon  session,  why
 cannot  we  say  last  day  of  the  first
 week  of  the  Budget  Session.  I  beg  to
 move:

 That  for  ‘Monsoon  Session’  sub-
 stitute  ‘last  day  of  the  first  week  of
 the  Budget  Session’.


